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CENTRAL ADMINISTRATIVE TRISUNAL, PRIUCIpPAL I CH
NEWY DELHI ‘

0.A, No, 2297 of 1995

New Delhi, dated the 8th lanuapy, 1534
HON'BLE MR. S.R. ADIGE, MEM3ER (4)

shri D,V.5. vaid,

Asstt. mgineer (Civil),
Dept. of posts, DRk Bhauan,
parliament Strest, New Delhi,

Ro 85, priy2 ficlavye,
Delhi-110092. 00000060 %0 o APFLIC&NT

(By Adwcate: Shri B.S. M23inge)

VERSUS

1. Union of India through the
Secretary,
Ministry of (mmunications,
S3nchar Bhauwan,
Parliament Street,
New Delhi,

2, The Director (Bu),
Dept. of Telecom,, )
Sanchar Bhawan, -
20, Ashoka mad,
N sw Delhio

3. The Chief ghgineer (Civil), Postal
Dept. of Posts,
02k Bhawan,
Parliament Strest,
New Delhi.

4. The Superintending ehgineer (Civil), H. ).
Dept. of posts,
Ministry of Ommunice@tions,
2k Bhawan,

New Del hi, cesscssseas ZESPCNINTE

(By Adwcate;: shri V.K, Meghta)

ORDER (O RAL)

BY HON'BLE MR. S.R. ADIGE, ME3ER (n)

I have he2rd Shri B.5. Maines for ths
applicant, and shri V,K, Mehta for the Raspon den ta,

I h@ve 3lso perused the materials on reco rd,

2. Shri Mmainge has st2ted 2t thg 5@ r that the
. . . . sentinua I
@pplicant, shri D,V.S. vaid is sesking to -/ + 24 hiv |

present pléce of posting i.e. Delhi till 31, 3,1295
P .
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in the imterests’'of the education of the

children 3nd would not h3ve a@ny objection in
nen s

p roceeding to his/place of posting i.e. Ambala

immediately after 31,3.1996.

2, As the trénsfer order hds been issued in
. mid-session, @and there is nothing on record’
‘to indicate that the presaice of the 3pplicdnt
A ool inecjent
is required at Ambala ag an immediate,(n'Ec:eSSity,

and ha3ving regdrd to the ruling of the Hon'ble

Supreme Court in Director of School fducation,

Vs. Kiruppathewvan 1994 (28) ATC page 19, the
| , : trensfer
Respondents 8re c2lled upon to effact the[_o rder

only after 31.3.1996.

3. It is made cledr that the 8pplicant should

7 . )
proceed to Ambadla @sg per trensfer order //bz/m,-/m/«}

4 a!& 31.3.96 and fully cooper@te with the 3uthorities

in this regard.

4, Before parting with this c3se, 8pplicdnt's
. o [T A e
counselhas invited my attention; that the applicant
has not been p3id his salary for the 1a3st tuo
months. 1If so, the 8pplicant should be p3id his
legitima@te duss without any delay)p referdbly
within 8 week's time from the dateg of receipt

of @ copy of this judgrent.

-

5. This 0 ,A, is disposed of 8ccordingly.

No costs,

%/,/ a3
«R.7A '
/ GK/ , (P’S!enqberD%A)E)
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